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STATEMENTS OF THE PUBLIC
ACCOUNTS COMMITTEE

SHRI K. L. N. PRASAD (Andhra
Pradesh): Sir, I beg to lay on the
Table the following Statements (in

English and Hindi) of the Public
Accounts Committee: — P
(1) 'Stmtement showing  action

taken by Government on the re-
commendations contained in
Chapter I and final replies in respect
of Chapter V of 121st Report
(Sixth Lok Sabha) on Incorrect
Valuation of Assets.

(ii) Statement showing action
taken by Government on the Te-
commendations contained in Chap-
ter I of 79th Report (Seventh Lok
Sabha) on Assessment of Foreign
Technicians,

(iii) Statement showing action
taken by Government on the re-
commendations contained in Chap-
ter T and final replies in respect of
Chapter V of 188th Report (Seven-
th Lok Sabha) on All India Handi-
crafts Board.

(iv) Statement showing action
taken by Government on the re-
commendationg contained in Chap-
ter T and final replies in respect of
Chapter V of 197th Report (Seven-
th Lok Sabha) on Direct Taxes re-
lating, 10 Provisiona! Assessiments
and Refunds,

ANNOUNCEMENT RE. ALLOCA-
TION OF TIME FOR GOVERNMENT
LEGISLATIVE BUSINESS

MR. CHAIRMAN: I have to inform
Members that the Business Advisory

. Committee at its meeting held on
the 21st November, 1985, allotted
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time for Government Legislative
Business as follows:—
Busincss Time
Alloted
Consideration and passing of the
following Bills, as passed by the oy
Lok Sabha :—
(1) The Citizenship (Amend- g hrs.
ment) Bill, 1985.
(2) The Sick Industrial Com- 4 hrs.
panies (Special Provisions) L
Bill, 1085, .
(3) The Inland Waterways 2 hrs. ”

Authority of India Bill, 1985.

The Committee 'recommended  that
as decided earlier, the House should
observe lunch break from 1.30 p.m.
to 2.30 p.m. on all days except Fri-
days when the House may, as hither.
to before, observe lunch break from
1-00 pm. to 2.30 p.m,

CALLING ATTENTION TO A
MATTER OF URGENT PUBLIC IM-
PORTANCE

Reported crippling effect of the new

Textile Policy on handloom and power

loom sectors textile workers and

cotton growers
SHRI N, E. BALRAM (Kerala): I

call the attention of the Minister of -

Textiles to the reported crippling

effect of the new Textile Policy on -

handloom and powerlcom  sectors,
textile workers and cotion growerd
and the remedial steps ltaken by
Government in this regard,

THE MINISTER OF STATE

OF THE MINISTRY OF TEX- ..

TILES (SHRI KHURSHID
ALAM KHAN): -Sir, the Textile
Policy, which was announced by the
Government on June 6, 1985, takes
an integrated view of the textile in-
dustry, In any discussion on its im-
pact, one should hence take an over-
all view instead of a sectional view.
It is too early to compute the impact
of the textile policy which is being
progressively implemented. However,
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© I proceed to place before the House
- the present position regarding the

- segments of the textile industry to
which the present Motion draws at.
tention.

The average monthly production
of yarn during the past nine months
has been 119 million kgs compared
to 111 million kgs. last year. The
availability of yarn of all varieties
has hence been easy. The spinning
utilisation has also gone up this year
as compared to last year. The prices
of yarn have come down and in case

~of hank yarn the weighted average
-. price at the end of Qctober, 1985 was
-+ lower by about 11 per cent, as com.
pared to the corresponding period
“last year. With the better availability
and cheaper price of yarn, the hand.
looms have no problem regarding
inputs, The production of handlooms
during the six month period between
April and September, 1985, hag been
higher by about 4 per cent over last
year. The high production has also
been accompanied by higher sales.
The allocation and production of
janata cloth which constitutes a small
- fraction of the total handloom bpro.

-duction has been jncreased from
+860 million metres to 420 million
- metres. The plmoduction of janata

cloth has been allocated to  States

which are keen {o find employment

for the wunemployeq semi-skilled
weavers. There is no compulsion or
-coercion to bhe exercised in the pro-
“duction of janata cloth,

The production of powerlooms in
the six month period April—Septem-
ber this year has been 2846 million
metres which shows a  substantial
rise over the production in the cot-
responding period of last year, which
_was 2663 million metres, There was

+a fall in the production of synthetic
and blended cloth by the mill sector
this year, as compared to last year
probably on account of anticipation
of price teduction envisaged in the
_policy. With the reduction of duties
son polyester fibre, the production
.~ levels baye been restored. The poly-
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ester filament units faced price resis-
tance on account of high levelg of
profit margins being retained by the
filament makers, With the sharp re-
duction jn price of filament by the
filament maken; affected on 1st Nov-
ember, the situation in respect of
polylester filament weaving would
also be rectified.

The organised industry had wel-
comed the textile policy, They will,
however, have to become more effi-
cient, reduce costs and improve the
quality of the cloth. We do not ex-
pect all this to happen over-night.
But the process of modernisation has
started, This process will take care
of the entire set of operalions from
ginning, spinnirg, weaving, process-
ing to marketing stages. This will.
serve to ensure health of the Textile
Industry and increase its productivity
which is the best way to protect the
interests of the workers and their
employment in the long run,

The last cotton year witnessed a
coiton crop of an unprecedented
size of gver 101 lakh bales, But, the
size of the crop was matched by
higher utilisation in the industrv
along with exports of the surplus
varieties. The support prices to cotton
farmen; was effectively maintained.
As an overall cffect of the textile
policy, it is expected that the total
cloth production will grow and ¢o
will the consumption of cotton in-
spite of a growing share of synthe.
tics. In any case, the farmer is assur-
ed of a market for his cotton, The
increase in the support prices declar-
ed for the current cotton season take
into account the ihort-fall in the
medium staple cotton in the country.

The position in the Textile Indus-
try is hence far from being crippled.
and the developments so far indieaie
that we are progressing ° towards
achievement of the objectives of the
Textile Policy. The production has
risen, the price of cloth is cheaber,
and the gquality better. It is necessary
that all concerned in the Textile

. R ~
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Industry should concenfrate upon the
objective of meeting the growing re-
quirements of the citizen and that
of exportg in a better manner by re-
ducinig cost and improving quality.
The accent has to be on jncreasing
the productivity and not merely on
seeking higher wages or higher unit
price. In the field of agriculture,
productivity has increased, leading
to a higher realisation per acre. So
have the productivity of the various
segments of the Indusiry shown in-
creases. Profit marginsg have been re-
duced. But this should not lead to
any fccling that the industry has
been crippled. The new work culture
of quality and productivity has to be
brought in. We have to realise that
if we want to raise the levels of em-
bloyment, we have to work for high-
er productivity, even if, in the short
run, looking at one unit at a time,
it may jappear as through we are
reducing jobs, Over manning and
under-utilisation " creates some jobs in
the short run, But, it undermines the
total economic strength of the coun-
try and ultimately terodes ‘the job
market as well.

The textile policy places the needs
of the citizen and the interests of
the country at the centre of its at-
tention. So far, the results have indi-
cated that we are moving in the right
direction.

[The Deputy Chairman in the
Chair]
SHRI N. E. BALRAM: Madam

Deputy Chairman, I am sorry %o say
that except one sentence I am totally
in disagreement with the stalement
made by the hon. Minister.

THE DEPUTY CHAIRMAN: What
ig that sentence?

SHRI N. E. BALRAM: I am
going to read +“hat sentence. The
sentence is: “The organised indus-
try had welcomed the textile policy.”
This is at page 2, para 4. That is the
correct gtatement only and we are
very happy about the present policy
announceg by the Parliament,

[RAJYA SABHA]
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SHR1 RAMANAND YADAV
(Bihar): TJoes it include handlooms
also.

THE DEPUTY CHAIRMAN: You
keep it for yourself also, Do not
allow the cat %o be out of the bag.

SHRI N. E. BALRAM: In the last
session also we had a discussion on
textile policy in a lengthy way, We
had made certain suggestions, We
had expressed our opiniong and made
certain criticisms. Of course all of
us do not agree with this new textile
policy—that opinion we have expres-
sed in the last meeting also. While
going through the statement I find
that the hon, Minister has mentioned
avout some Increase in the produc-
tion, Of course, there will be some
increase in the production, but when
we look at the picture as a whole,
I have all the doubts about where we
are going.

First of all, I would like to say
about the hundloom area itself. Later
on, I will come to the quesiion of
cotton growers. I have only these
two pointg lo make. The hon. Min-
ister may be knowing that many of
the textile raills in Tamil Nadum and
Kanpur are being closed and a large
number of workers are getting un-
employed. Many of them are think-
ing to modernise the factory and in
the name of modernisation they have
also starfed retrenching workers. 1T
do not want to deal with that ques-
tion because the hon. Minister is
already aware of the situation.
I would only come to  area
of handloom. In the northern part of
Kerala and in some parts of Tamil
Nadu I can very well tell the hon.
Minister that the production has come
to a total standstill. Why is it so,
The Minister in his statement hag al-
ieady said, when he was talking
about handlooms, that with the better
availability ang cheaper prices of
yarn the handlooms have no prob-
lem regarding inputs. Actually, this
ig the real problem that the hand-
looms are facing today. T da not
know wherefrom he got thig report.



[t 1Y T TR
This ig the real problem that the
handlooms are facing everywhere in
India. 'This is because the allocation
or the janata cloth is entirely into
the hands of the handloom sector.
What iz the use of this unless they get
cheaper yarn? And what ig the price of
the yarn that they are now purchas-
ing? Take the example of handioom
sector in Cannanore, Coimbatore and
other areas, I have been able to
visit those areas. A large number
of the factories have been closed be-
cause of the high prices of the yarn.
High priceg of yarn are very much
disturbing %he entire sphere of hand-
loom. Secondly, take the prices of
chemicals. What do you say about
the chemicals? They do need the
chemicals. The price of chemicals
has gone very high. The handloom
sector ig not in a position to get chea-
per yarn and chemicals and the pro-
duction in the handloom industry has
become stagnated in many areas. A
large number of workers are getiing
unemployed. Thig is the real posi-
tion in the handloom sphere in spite
of the tall claim made by the Gov-
ernment that the entire sphere of
Janata cloth has been allotted
to it. they are not able +to
produce thal; and if they produce it,
the cost wil{ be higher and the sub-
sidy given by the Government will
not be able to neutralise the price
rise. So, that is the position.

So with regard tfo handloom sec-
tor, the new Textile Policy ig not at
all beneficial. That is, according to
the present experience I am talking;
I do not know what will happen after
six months or one year. According
to me, the industry will get ruined if
the conditions are like this and if the
Government doeg not jntervene and
do something to help the handloom
industry. I they are able to give
yarn at the ex-mill rate—I am re-
peating it, if they are in a position to
supply yarn to the handloom sector
at ex-mill price, I think they can
somehow minage. But they are not
getting it at that rate. What do you

mean by saying they will get chea-
Per yarh? It i; not effective; that is
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not coming into practice. That is

one point,

The second point is with regard to
the cotton growers. Do you know the
real conditian of cotton growers?
Their position ig very bad, I hope
some friends d{rom Andhra Pradesh
and Maharashira will speak about
that. Very recently I came to know
that cotton growers are not able to
sell their cotton in the market, They
are only gelting 50 per cent of the
price, compared to last year. This is
the real position. They are not able
to sell it in the market. They are
accumulating it. Some of them can-
not hold the cotton which they have
produced. They do not have the
capacity to ncid, So, they sell it in
the market at g cheaper rate. That
is what is actually happening. With
regard to stnall cotton growers, thro-
ughout” India, according to my infor-'
mation, prices have gone down. About
55 per cent they have gone down. And
you know there were recently re-
ports in the papers that the floor pri-
ces have been fixed by Government
and the Cotlon Corporation of India
is going 1o purchase cotton. Nothing
so far has happend. So the plight
of the cutton growers is growing in
gpite of the ussurances given by the
hon, Minister in the la:t Session here
that the interests of cotton growers
will be taken care of by the Govern-
ment. Nothing has becn dore in this
sphere so [far. In addition, T under-
stand that Government of Indig has
already imported about 75,000 ton-
neg of cotton from Pakistan. When
there are about 10 lakh tonnes of
cotton in stock with the Cotton Cor-
poration of Tndia and some market-
ing coopcrating societies in Mahara-
shtra and Punjab, where was the
necd for purchasing 75000 tonnes of
cotton from Pakistan? I do not know
what is the reason. Recently it was-
stated that we are getting long staple
cotton from them. But we are also
producing that variety., We have got
stockg of that. So why dp we get it
from them?

Anyway, the present policy with
regard to these two sectors—the
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handloom sector and the cotton
growers’ sector—is not at all helpful.
The conditiong are deteriorating every
day, according to my information.
Unlesg the Government takes into
serious consideration the criticism
made and brings some amendments
to their policy, I think these two
spheres’ condition will get deteriora-
ted every day.

With ragard to the powerloom
sector, I am told the entire Bhiwandi
area is being closed, in spite of all tall
talk, The news item appeared day
before yesterday that they are moving
away. In the last one and 5 half
months the situation was very bad in
that area. But there is not much im-
provement for all other areas also. Of
icourse, as I said in the very beginning,
the organised sector where there are
big people who can afford—that area
* fs slowly moving up and their pro-
duction is increasing very much, With
regard to the other areas, this policy
is becoming every day detrimental to
the interests of the workers in the
handloom sector and growers of cot-
ton in this country. In this way I
do not agree with the statement made
by the Minister.

THE DEPUTY CHAIRMAN: Shri
Gopalsamy. W¢ are discussing 5 Cal-
ling Attention and not having a Shor%
Duration Discussion. 8o please ask
cquestions, ) - - oS

SHR1 V. GOPALSAMY (Tamil
Nadu): Yes T will be very brief.

Madam Deputy Chairman, the new
textile policy has given a mortal blow
ag far as the cotton growers and the
handloom weavers are concerned,
because of its irrational approach. In
the statement made by the bon.
Minister, he referred that “the cup-
port price to cotton farmers was effec.
tively maintained.” This is nothing
but utter falsehood because the cotton
growerg in my State of Tamil Nadu
and the adjoining States of Karna-
taka, Andhra Pradesh and Maharash-

.

[RAJYA SABHA |

. getting any support

a matter of Urgent 256
Pyblic Impor.ance

ira gre very much aflected. Their
economic backbone has been crushed
Lakhg and lakhg of cotton bales are -
lying idle. They are not getiing any
remunerative prices, they are not
prices, whereas
the Minister says that the support
Pprice is properly being maintained,
Unless you take steps to enhance the
export of cotton, the cotton growers’
problemg cannot be solved. The cot-
ton growers cannot switch over to
some other form of cullivation, and
that js the main problem because the
black soil areas are suited only for
“he cultivation and the farmers can-
not switch over {o some other form
of cultivation. So the farmers, par-
ticulariy the cotton growers, expect
profit when they grow cotton but now
tnable to sell their cotton and unable
to clear off their loan dues, the inte-
rest on their loans ig growing and their
debts are growing and the cotton
growers are suffering. There is a
saying in Tamil Nadu that the farmers
arc borpn in debt, live in debt and die
in debt. So, as far as the cotton gro-
wers’ problem ig concerned, unless
you revise your policy, unless you
export more cotton and unless you
really maintain support prices, re-
munerative prices, their problem
cannot be solved.

Your Cotton Corporation is not
purchasing cotton from +<he cotton
growers. The Minister should have
looked into it. You are not purcha-
sing cotton from the cotion growers
and the Cotton Corporation never '
goeg near the villages. So, this is a
sorious problem. I hope *he Minister,
instead of sticking to hig ground that
there is no problem for the cotton
growers, would reconsider the policy
and take effective steps to protect the
interests of the cotton growers,

As far as the handlooms are con-
cernad. the new textile policy has
severely affected them. The price
structure of the janata cloth ig such
that the vprice of janata cloth cannot
7n beyond Rs. 20 becanse then it will
not be janata cloth. and for each piera
the weaver gets onlv Rs. 3 to 4
Unless you ensure continuous. regular
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. supply of yarn at controlled prices
through-out the year, the handloom
weavers will be badly affected. Has
the Government ever Lothered to fix
the prices of yarn whereag they are
“fixing the prices of essential commo-
" dities? Yarn ig the life-blood of 38
lakh handlooms in the country, pro-
viding employment to about 15
million people. Behind every hand-
loom there are five persons, Five
persons are being fed. The entire
organised textile industry could pro-
vide employment to hardly 1.1 mil-
lion persong whereag the handloom
" industry provides direct employment
to over 15 million pecgvle. So, this is
a.  human problem. Therefore, 1
would like to know from rhe hon.
Minister what steps they will take
to protect the interests of the hand-
looom weavers, particularly in our
State. The Association has gubmit-
ted a memorandum. Unless you assure

regular supply of yarn at a fixed
price, they cannot compete with
powerlooms, If they increase the
price of the cloth, that means that

they cannot go near the powerlooms.
Previously, when they were engaged
in the silk industry, they were earn-
ing Rs, 400 Rs. 500 a month, Now
they are getting only Rs. 200. They
are going to be deprived of their
livelihood. Lakhs and lakhs of hand-
loom weavers are suffering losses.
Therefore, may I request +he hon.
Minister to take effective steps to
protect the interests of the handloom-
weavers as well as the cotton-
growers.

Because Madam Deputy Chairman
. bhas told that T should be brief, I
. cannot go beyond tha: regarding the
powerloom sector. My other collea-
gues will deal with it.

SHRI SUKOMAL SEN (West Ben-
gal): Madam the new textile po-
licy. ..

THE DEPUTY CHAIRMAN: Fol-

low Mr Gopalsamy. Be brief so that -

we can finish before the lunch hour.

,SHRI SUKOMAL SEN: Do you
want me to follow him?
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questions,

SHRI SUKOMAL SEN: Al right.
Madam, this new textile policy was
discussed earlier in this House. At
that time, Memberg of Parliament
from various parties raised notes of
caution against the repercussion; ot
this policy, Now, I find that instead
of paying heed to the caution that
Wwag raised in the House, our Minister
has come out very delightfully with
a statement which is in ful] praise
of the new textile policy, And I

CHAIRMAN: Ask

" feel, he is totally in dark or he has

been kept in’ dark by his Department
about what i3 happening in the
powerloom and the handloomn scctors
of this industry.

Madam, while initiating the discus-
sion, my colleague, Mr. Balram, saiu
that he agreed with one line in the
statement that <he organised industry
is very much satisfied with this new
textile policy. Now, let us see what
the repercussiong are on the unorga-
nised sector of the industry. I am
specially referring to the power-
looms and the handlooms in Maha-
rashtra where there are a number
of powerlooms. A convention was
organised in Maharashtra of the ow-
ners of the powerloom industry. An
ad hoc committee was formed for that
purpose. Madam, I read from a re-
port in the “Financial Express” dated
28-7-85. It says:

“The participants (of the conven-
tion) stressed *he magnitude of the
damage that would be caused to
growth of the highly labour inten-
sive powerloom sector and urged the
State Government to plead this
case with the Centre strongly so
as to prevent the likely damage to
the industiy.”

These are the reactions of the owners

of the powerloom industry. Madam,
one Ministe:r of the Maharashtra -

_ State Government also attended the

convention. I read:

“Addressing the convention, the
State Minister of Industry, Mr.
Sudhakar Naik, said, the State
Government wag reviewing the new
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textile policy and  its repercus-
sions on all the three sectors,
handloom, powerloom and organi-
sed composite mills—at the secre-

tary level”

It means that the Maharashiry, Goy-
ernment is also feeling concerned at
the repercussions that the new textile
policy ig having mainly on the power-
loom sector.

Madami, there is  another report,
Aflter the announcement of the new
textile policy, I read i* in some
newspaper that in Bhiwandj itself
42,000 powericomg have been closed
down, and throughout the country 2
lakh powerlooms have been closed
down, after “he announcement of the
new textile policy. What js the
reason? The reason is that this
industry was enjoying fiscal relief so
long, Now, the relief has been
withdrawn, They had been asked to

compete with the giant mills
how can, these powerlooms,
which are  decentralised industry

compete with the organiseq industry,
that is, the giant mills. As a result of
this policy one by one powerloom
industry is  being closed down.
Madam, not only this the powerloom
sector produces about 40 per cent of
the total cloth production of our
country, while the mill sector poduces
only about 30 per cent of the total

product. The handloom sector
produces 30 per cent rest of the
mrfoduct.  Now  this  powerloom
sector which produces the bulk

of the fotal cloth production of
our couniry has been hard hit by
the new textile policy. Daring these
three months it hasg proveq beyond
doubt that the new textile policy is
only to serve the vested interests, that
is the giant mill owners but not the
interest of the handloom industry or
powerloom industry or the consumers.

" Madam, according to  the Gove-
Tament report this handloom jndus-
about 75 lakhs of
workers. Then, the powerloom indus-
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‘try employs about 33 lakhg of work~

ers. This mill sector employs about
13 lakhs of workers. What is the re-
action of this handioom industry? I
quote an article appeared in the
“Times of India” dated 2-8-1985:

“The new textile policy, which
expects handlooms to depend on
their own muscle power to chase
away the predator-milis and power-
looms” will render millions jobless -
in the countryside, according to
Mr. L. C. Jain, a textile expert’.

Mr, Jain' is a technical expert who
renrezentzs the interest of the hand-
loom industry, .

*Now both powerloom industry as
well as handloom industry are voicing
their concern against the new textile
policy. Yet our Minister is very
much delighted to defend this new
textile policy which is going to ruin
the textile industry.

Not only that it is connected with
another question also. The Govern-
ment has allowed to import textile
machinery also from foreign countries
Madam, if we look into the textile
machinery industry in our coun!ry we
will find that this industry is also on
the verge of ruin, because these mill-
owners have been given addiiional
facilities 1liberalised facilities, and
soft loans to import froeign machines
for producing clothes, Then who will
go in for indigenous machines? The
firms which are producing indigenous
machineg are alsg on the verge of
ruin because of the Government
policy. Sp not only the powerloom
sector, the handloom sector, but the .
machines manufacturing sector is also
suffering. What happens to the
worker? In the new textile policy
there hag been a mention of some re-
lief that is rehabilitation scheme
for the workers because of moderni-
sation  Although the Gavernment
has referred to rehabilitation scheme,
nobody knows what it is. Due to
modernisation the workers will be
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about it. The
hire and  fire.
motto of the new
textile policy. Many powerloom indus-
tries are getting closed down. The
handloom industry is now on a
totterin stage. It will simply col-
lapse due to this new textila policy.

Madam, there is over-reliance on
synthetic fibre —the Government
callg it as a multiple fibre policy
—what does it mean? whether they
would rely less and less on cotton?

Madam, I would like to draw your
attention to a  historical fact. Our
cotton indusry developed in India
during, the swadeshi movement when
our national leaders called our people

to use swadeshi clofh against the
That is why in

foreign clothes.
Bombay or elsewhere this cotton
industry grew fighting against this
offensive from Lancashire and other
foreign based textile industries, Now,
after this new textile policy, reliance
is made on import of foreign made
fibres. If we import more and more
foreign made fibre and rely on it
what will happen to the cotton grow-
ers? They will get demoralised be-
cause the demand of cotton will be
reduced day-by-day because of our
over-reliance on polyster fibre and
other synthetic yarns.

THE DEPUTY CHAIRMAN: Ar.
Sukomal Sen, please conclude.

SHRI SUKOMAL SEN: Madam,
imported
fibres is going to ruin the cotton gro-
wers, lextile workers, handloom
owners, powerloom owners and the
entire working
this indusiry. So, I cannot say, this
policy is_in the interest of the nation.
This new textile policy is out and out
‘an anti-national policy designed to
ruin the cotton growers, is going to
ruin the workers who are engaged in
handé-
loom industriese Now,
would like to put some questicns:
Whether in view of the experience of

mills. Who

[ 22 NOV. 1985 ]

class engaged in

a matter of Urgent
Public Importance

262

the last few months, without hiding

‘the facts. Government should come

out with the reality, whether the Gu-
vernment is going to withdraw this
new textile policy? Whether they are
going to nationalise the entire textile
industry. One after another, textile
mills are being closed. Even the NTC
is not in a position 10 manage the
mills. Under the NTC, mills are going
sick. So in this situation when the
Government is going to nationalise
the entire textile industry whether
they are going to ensure remunera-
tive prices to the growers of cotton
and whether they are going to ensure
job security to the workers engaged
in the mill sector, handloom sector
and the powerloom sector.
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SHRI R. MOHANARANGAM
(Tamil Nadu): Madam, it is my turn
now, (Interruptions).
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Igawla carEy @Y, W7 Aver
T F qE QAT a7 qWr QW
(sr=yma)

Y AT aIRA S8 faee i
am faar & 48 A 1 (SWEAME)

Sgavrafa - W7 FAT OFC F
TP FWT Fr oFEw T OFL
(@Eyr) @ &t wT T
gdt g Wi SEd  (sgEan)
Please do not interfere in this.

SHRI R. MOHANARANGAM:
Madam, jt is my turn to speak (Inter-
ruptions) .

geawmefa : sowr T fae
¥4 & wmfer sm oaw ¥
AT | Ay B o9gT JEw
First, we would call according to the
lis and then the others would be
called. (Interruptions).

SHRI R. MOHANARANGAM: My
name is there and I have to speak
now.

THE DEPUTY CHAIRMAN: I am
speaking for you only, Mr. Mohana-
rangam. You need not get perturbed.
Everybody will get a chance. Yes,
Mr. Mohanarangam.

SHRI R. MOHANARANGAM: Ma-
dam Deputy Chairman, I was very
carefully going through the statement
of our Minister. That has been writ-
ten very carefully and efficiently by
our Minister with the help of expe-
rienced IAS officers.

Madam, he has said in his state-
ment—I am referring to page 2 of the
statement—that they “do not expect all
this to happen overnight” Of course,
it may he two months or three months
for him. But we have been asking for
the last thirty or thirty-five years after
. our Independence. I am not really

satisfled with the performance of this
sector especially after the introduc-
tion of the new textile policy. This
handloom industry we used to consi-
der as No. 2 in the country after agri-
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culture. Nearly 75 lakhs of people
are completely dependent on this in-
dustry in the whole country and as
far as my state is concerned, more than
25 lakhs of people are completely de-
pendent on this industry. Unless and
until the Government comes forward
to rectify certain defects or to intro-
duce certain remedial measures, all
the 25 lakhs of people in my state
and the 75 lakhs of people in the
whole country would suffer very much
and they will not find alternative em-
ployment. I would, therefore, like to
ask the Minister what exactly the Go-
vernment has done in order to rectify
or remedy the defects in the handloom
industry. We have talked so much
about these handloom weavers for the
past so many years, not only on the
floor of this Parliament, but also out-
side. But I would like to know what
exactly you did for them. This I am
not on a vosition to understand. My
leader, the late-lamented Anna, Madam
Deputy Chairman, when he was the
Chief Minister of my state, helped in
selling more than ten lakhs of rupees
worth of handloom goods in 1968 by
himself selling them in the streets one
day, This was done by him when he
was the Chief Minister. So, what I say
ig that the Government should come
forward to help these people and ins-
tructions should go from the Minister
to the various Departments to the
effect that they should purchase hand-
loom goods for their staff. I do not
know what exactly the steps are
which have been taken by our Gov-
ernment Departments to purchase.
goods from the handloom weavers.
Only the Defence Department has come
forward to purchase these handloom
goods. But the other Departments do
at all care to buy handloom goods.

Madam, we are talking about the
wages of labour and welfare of labour.
What about in wages of the handloom
weavers? They are in the hands of
their employers and they arc not in
a position to get enough wages. They
have to work continuously throughout
the year. But there is no Provident
Fund for them and there is no holiday
also for them. In the other House, :
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Madam, a Member suggested intro-
duction of Provident Fund for the
handloom weavers and even g friend
of mine talked about it here. Have
vou ever thought of this problem?
Have you ever thought of introducing
the Provident Fund Scheme for thesc
75 lakhs of people who are scattered
throughout the length and breadth of
this country? Not only that. Madam,
some ten years before, a system was
introduced after some of the MPs
spoke about the housing problem of
these workers. A housing scheme was
introduced for the textile labourers.
Have you ever thought about sanc-
tioning more money for the housing
schemes for the textile labourers?
Madam, it was introduced. But, sud-
denly, it was stopped. How many
houses have you constructed for these
75 lakhs of handloom weavers in the
country and how many houses have
you constructed for the 25 lakhs of
weavers in my State? When I made
enquiries about this from the emplo-
yees, I was told that not even a single
house has been constructed in my part
of the country for the handloom wea-
vers. But your officials give statistics
saying that you have constructed more
than ten lakhs of houses,

- _
-
|

Madam, there is another thing. They
have reduced the rebate period from
sixty days to thirty days. This was
not acceptable: Then they raised it
Irom thirty days to forty-five days.
Earliey it was sixty days., Madam, it
is not there for giving any preference
to the handloom people. They are
not in a position to face the million-
naires. What about Central subsidv?
The Central Government is of course
giving 50 per cent of the total subsidy.
In some cases, it has come to my no-
tice that even 50 per cent of the Cen-
tral subsidy is going only after the
period is over. You have said that
you have given more facilities for
increased production and for employ-
ment opportunities and all  these
things. I do understand. Sir. You
have given so many facilities for the
handloorn weavers, but only in res-
pect of gloods which are cheaper; high

L2& WUV,
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profit earning goods are handed over
to the textile industry, and even if
they sell just one-tenth of the total
things sold by the handloom weavers,
they will be ecarning ten times more
profit. These are the things we have
to consider.

Is there any consolidated fund ear-
marked for the development of the
handloom industry? We do not have
any consolidated fund earmarked only
for that particular purpose, even
though 75 lakhs of people are depen-
ding upon handlooms, 30 lakhs on
powerlooms and 13 lakhs completely
dependent upon textiles.

You have said that sophisticated
machines have to be imported for
development and increased production.
I do agrec. Sophisticated machines
have to be imported. But will it not
create some unemployment problem?
In the beginning I said that they have
very cleverly drafted this. On the
fourth page they have stated:

“We have to realise that if we
want to raise the levels of employ-
ment, we have to work for higher
productivity even if in the short
run looking at one unit at a time,

it may appear as though we are re-
ducing jobs.”

What do you mean by ‘short-run’, =

Sir? Short run in the life of an in-
dividual is only 2 weeks or 3 weeks.
Short run in the life of a nation may
be 10 years or 15 years. What do you
mean? Will you not create un-
employment problem if you just im-
port sophisticated machinery from
foreign countries? You have accep-
ted that definitely at one time for a
short run there will be some unem-
ployment problem. What are you
going to do for the persons who will
be unemployed? Are you going to
give any compensation? Are you go-
ing to give re-employment to persons
who are retrenched because of the
introduction of this sophisticated ma-

chinéry? All these things we have to
consider. I have asked you about -
rebate. I have asked you about this.
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The main question is, just as we
give subsidy for so many industries,

just as we give preference for the

Scheduled Castes and Scheduled Tri-
bes, just as we give preference for
the weaker sections of society, just as
we give preference for weaker State
like my own State, let us give prefe-

rence for the handléom industry, We
have not given that much consideration

as we have given to textile mills. We

have to give consideration only for the

development of handloom  weavers

who are nearly 75 lakhs of people.
In the statistics you have taken 17

- lakhs only, but if you take into account

those engaged in it and other persons
. in casual labour, the total will come

to more than one crore who are com-

* pletely dependen{ upon the handloom

indu¢try, for whom, I hope, as our
hon, Minister hag a soft corner for
these down-trodden, weaker sections—

he will solve these problems. With

- these words, I conclude my speech.
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The House stands adjourned till
2.30 p.Mm, for lunch.

The House then adjourned
for lunch at one minute past
one of the clock.

The House reassembled after lunch
at thirty-two minutes past two of the





